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very useful. I take all your criticism very seriously. Wherever needed, we will make
corrections. I once again express my thanks for giving total support to the Defence
Budget. Thank you. ...(Inferruptions)...

SHRI PIYUSH GOYAL : Sir, I want to put one question. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seats.
...(nterruptions)... All of you take your seats. I will allow Dr. Maitreyan and Shri
Raja. ...(interruptions)... Please take your seat. ...(Interruptions)... It is not possible.
I have allowed Dr. Maitreyan.

DR. V. MAITREYAN : Sir, the entire House has no doubt about the honesty and
integrity of the Defence Minister, if some other Minister in his Cabinet had done this,
there would be no surprise. From an honest Minister, we did not anticipate this reaction.
That is why we were angry.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Mr. Raja, put your question.

SHRI D. RAJA : Sir, I am thankful to the hon. Minister. He has considered my
demand and said that he would relook into the issue. On behalf of the families of
martyrs, widows and the soldiers who were wounded, I am urging upon the Minister to
do the needful. It is not the question of relooking into the issue; it is the question of
restoring the concessions given to the children. ...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now the Motor Vehicles
(Amendment) Bill. ...(Inferruptions)... No, no, this cannot be allowed. You have put so
many questions, ...(interruptions)... You have put a lot of questions. ... (Interruptions)...
He has covered every point. ...(Interruptions)... Please take your seats, ...(interruptions)...
Now you can write to him. All those who are having more questions can write to the
Minister. Now Shri C.P. Joshi. ...(Inferruptions)... You can write to the Minister.
...(Interruptions)... He has put a number of questions. ...(Interruptions)... Okay, the
initiator can put only one question. That is all. Nobody else would be allowed.
...(Interruptions)... No, you are not permitted. Please take your seat.

SHR1 BALBIR PUNJ : T have only two questions to put. Did he get any letter in
2008 about the Tatra deal? Secondly, Sir, when the General spoke to him about the
bribe offer, he could not do anything except putting his hand on his head. It came only
when it appeared in the media. Therefore, there is nothing for them to thump the desk
and take credit for what the Minister has done. If we have to give credit for the inquiry...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : That he has already replied.
Now Shri C.P. Joshi.

SHRI1 BALBIR PUN]J : This is because of the media that this inquiry had been
ordered, ...(interruptions)...
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GOVERNMENT BILL
The Motor Vehicles (Amendment) Bill, 2007

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C. P.
JOSHI) : Sir,  move :

“That the Bill further to amend the Motor Vehicles
Act, 1988, be taken into consideration.”

Sir, this Bill was introduced on 15% May, 2007, in the Rajya Sabha. The Bill was
then referred to the Standing Committee, and the Standing Committee gave its
recommendations. We have included the recommendations of the Standing Committee.
The recommendations can broadly be classified into five categories : (i) enhancement
of penalties for offences under the Act; (ii) delegation of powers to the States; (iii)
responsiveness on the part of the Regional Transport Authority by fixing time limits;
(iv) removal of anomalies and provisions for new, emerging recruitments; and (v)
compensation to road accident victims by creation of a Selatium Fund.

With these words, I recommend that the Bill be taken into consideration.

The question was proposed

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Dr. Gyan Prakash Pilania
... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal) : Sir, while the Minister said that he
is incorporating the recommendations of the Standing Committee, can he tell us when
the Standing Committee gave its recommendations?

SHRI C. P. JOSHI : The Standing Committee gave its recommendations on 28%
April, 2008.

SHRI SITARAM YECHURY : Sir, today is 8* May, 2012, and the Report was
given four years back. It has taken four years for the Minister to consider the Report
and bring an Amendment. Can he kindly clarify why it has taken so much time?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You can ask him while he is
replying ...(Interruptions)...

SHRI K. N. BALAGOPAL (Kerala) : Sir, this is a very long Bill with so many
changes. And only one hour has been given for this.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : The time was fixed in the
BAC... (Interruptions)... You should have raised it in the BAC meecting
...(Interruptions)... The BAC has allotted time for it. There is no discussion on that.
Now, Dr. Pilania.
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DR. GYAN PRAKASH PILANIA (Rajasthan) : Sir, I am grateful to you for
giving me this opportunity to speak on this very important legislation. As has been
pointed out, it has been amended thrice, that is, in 1994, 2000 and 2001. And now, this
comprehensive amendment has come for the fourth time. It has also been pointed out
that it has taken four long years, by keeping this Bill in incubation. Anyway, <% 31T,
3o IS | The objective of this amendment is laudable. The main objective is to
ensure road safety and discipline on the road. It is a tragic scenario that when we go on
the road, the traffic is so badly organized that it hardly moves. And, as far as the
figures of road accidents are concerned, they are horrendous. The total road deaths in
ayear are 1,30,000. They die without any fault of theirs.

(THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE) in the Chair)

They die while moving on the road to some destination. It is like a vagjrapat, a
bolt from the blue for the family members of those who die like this. And it is worth
consideration by this House that in a year, not more than 4,000 deaths take place in all
kinds of terrorist activities or Naxalite activities or cross-border activities or extremist
activities. They become insignificant as compared to brutal deaths on the road. And
the road doesn’t remain a vehicle for movement but road becomes a death trap. This is
a serious situation, and something has to be done. Every day 357 lives are lost and 16
lives are lost every hour. You may recollect that two days back, in aroad accident, 18
persons died. Eleven of one family and seven of another family were returning from a
religious pilgrimage. Such kinds of headlines keep on coming daily in newspapers.
Something has to be done by the authorities concerned. The WHO has estimated that
because of road accidents in our country, Rs. 1000 billion of loss is there, which is
mind-boggling. My submission is that we have to realize 60 ¥l =1 &, dfod
gECIY SR ST 2 | Accidents happen by some mistake somewhere. Mistake may
be on the part of those who constructed the road. There may be a fault in road

engineering. There may be a fault on the part of the driver. There may be a fault in the
vehicle. There may be a fault in Enforcement. There may be a fault in educating the
drivers. Sir, in traffic management there are three Es. First E is to educate everyone,
moving on the road, that roads are not meant for accidents, roads are meant for travelling,
and hence, travel safely. That is a lesson. Give education to drivers and to pedestrians
and to those who move on the roads, then to Enforcement Directorate by the Transport
Department or Police Department, then to engineering by the PWD or CPWD or Border
Roads Organisation, whatever is there. Till these three Es are not rightly connected,
there will be more deaths and deaths on the roads. Overloading is a main factor.
Overloading of passengers or overloading of goods leads to accidents. Drunken driving
is another factor which is a very common factor and which is a fatal thing. A drunken
person does not know at which speed he is moving and where he is moving. He is a
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moving engine of death for the people. Speed is another point. There is also another
point, Sir. Licence to drive at times becomes licence to kill on the road because the
situation that is there in the country is, without going to any office, by paying money
here and there, you can get vour driving licence at your own residence. Even a boy of
15 years of age can get a driving licence. So, something has to be done at the root
level, that driving licence will be given only after very specific trial, proper trial and
on the basis of merit, not on the basis of money. It is a common experience. I have
spent 37 long years, Sir, in Police Department. I have retired as Director General of
Police also. [ understand what happens on the road and what road management should
be there. That is why I am just expressing my pain and anguish on that issue. Corruption
is rampant at the checking points. It may be a checking by a Transport person or it
may be a checking by a Police person. Only that hand gets honour which is clean. A
dirty hand does not get honour on the road. It is a very common thing. Something has
to be done so that corruption at the level of checking by checking authorities is stopped
somchow. There are accidental deaths per thousand vehicles, accidental deaths per
lakh kilometres. How does it compare with foreign countries who have zero tolerance
for deaths on roads? That has to be thought of. I am reminded of two or three very
painful incidents of which I had become an eye-witness. Three very important politicians
in Rajasthan died on roads, Dr. Abrar Ahmed from Sawai Madhopur, a Member of
Parliament and Minister also; Rajesh Pilot, another person died in a road accident; Dr.
Sahib Singh Verma died in a road accident. I have just related three prominent names.
For a family, his member is as important as a Chief Minister of a State and when the
family loses an earning member of a family, it is a calamity for them. It is a bolt from
the blue. Something, Sir, has to be done. There is a need for public transport. Unless
and until we make very easy public transport system, the roads will be choked to its
capacity. Even now, there is a limit of widening the road. Its width cannot be more
than that and vehicles are registered day-by-day, day-by-day and they move at snails’
pace. You can see it from Gurgaon to Delhi, which is a very good highway. The road is
very good, but it remains choked because vehicles are more. So, until and unless public
transport system is improved and people are motivated or, somehow, in a way, cultivated
to use public transport, instead of their own personal vehicles, it is very difficult. It has
been pointed out, very rightly so, 4-5 kinds of danger lurk on the road. A mention about
this has also been made in the Bill. I will just take a second to mention them since they
are relevant for the purpose. For them, more penalty has also rightly been provided. It
has also been mentioned that there should be speed governors. I would say that speed
governors must be there in public transport vehicles, fog lights must be there. Sir,
helmets must be there not only for the person who is driving two-wheeler but also for
pillion rider. This saves precious lives. It has been experimented and found helpful.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIJEE) : Mr. Pilania,
vou have another speaker from your party.



292 Government [RAJYA SABHA] Bill

DR. GYAN PRAKASH PILANIA: I will just finish; your honour.

I was pointing out about driving hazards. Driving with excessive speed is one of
them. Speed-crazy people drive fast and virtually fall in the death trap. Another one is
driving dangerously with acrobatics on road. Another one is driving by a drunken
person or person under the influence of drugs. Another one is, driving when mentally
or physically unfit to drive. Another one is, using vehicle without registration and
permit. I am mentioning them because specific Clauses and penalties relating to them
have been provided in the Bill.

Sir, structured compensation formula is a very right step taken by the hon. Minister.
Let it be rightly followed. There is a saying “Way to hell is paved with best intentions.”
I admire the intention of the hon. Minister who is held in high esteem in the country
and who hails from Rajasthan. But, [ hope and pray that the provisions made in the Bill
are very rightly enforced and, somehow, corruption should be eliminated.

Mobile phone, while driving, is another trap. I think, as you have rightly pointed
out, I will mention only this much that imprisonment should be there as far as possible
by invoking the provisions of the IPC, along with the Motor Vehicle Act and Rules.
Imprisonment can be only a threat. Otherwise, paying Rs. 500 or Rs. 1,000 or Rs.
2,000 or Rs. 5,000 does not matter.

Sir, just one more point and I have done it. In a hit-and-run case, it has been
pointed out, if there is death, the compensation would be Rs. 50,000. I will submit for
consideration that let it be, at least, Rs. 1 lakh. God will bless the hon. Minister for this
concession.

I thank you, Sir, for your kind indulgence for bearing with me. Thank you.

ft TS PR Y (SR UST) : SUFHTIE He815Y, A I (L) [48ge, 2007
HIeX I ARIH, 1998 T 9 B+ & oY oI 717 8, TN I & g9+ §31 S 89
<R & fTY 9878 & U 8, i BAN b 39 97 &1 o § ol i gg 2 | dfd
TAN <9 ¥ U el T 14 o goel & RIGR Bl Ald & IR § FH 9 2 |
PRSI BUY D1 GF-81 |1 g9 gl & SINY B11 & | 9 &1 I8 Ad & & STere] &1 gfte
A I, 9RT ST 2, ifh 3R Geeell &1 Wedl o, o HRd, IF 3 o 8| 2005 |
Tgel I H eIl BT STuTd 1 o, 2ifthe T - 5 H¥ddl BT HL, 310 <91 H GIR
fepar IR R gECRI & AMel § =, YR & 15 AR H&X OR 311 747 |

SUHTEIE ST, H I8 A9 BRI g [P 950 IR &5 €, 980 IR1 IR &, vy 1R
T IR ST 2, Afded 39 WX 9o & U et 4 fiFe &1 v 21 Wi 2o & foar
d 39 TR g8 W ==l HIAT 1 49T TE1 8, <A Y HY H g fIvg Bl ool AR
BY, {1 ST Pl HYERT SN <1 A8l g o gHeell 31 Sfthdl geadqar 79 &l
I3 b T B 3N AT 6 modern FHY H AES Bl B DI W BT FIgaT BI
I BT T g G2 S T o el § 9 B Rf # aig & Fared e WY ESTl
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BT UTGET I 2, TG 6 AN BT BRIEN 3] 2,000 BT &b A BT UGe & | H Fasw
g fo <91 1 Hisiar uRRYET § ToT 1 I8 Tae Wi T8 & 3N 399 1Y accidents
O 379 TRTT ST ¥ 81 & | I AR #F1 S T 91T BT IRl 4 o, 1 IR ST
989 B {5 3R ®E A9 &1 8ld & 1 ANISd B DI B I TN SR Bral § 3R
FMAR TR ST 8, A1 96 {7 HH I 5 HIel Bl BRIEMN 3R 10,000 BUY &b AN Bl
YT 9 1901 H BT 1Y, T 2GS §8 8 0P 99 WX PIg U] S Febell & |

AR A1 S, U 3R Aol AYERT H MY <1 ATedl § 319 =1E BT Hal Sil
A I BN T ARPR b AN FHEal F a1 B | 8 B H 14 gl geeell § a4 7 8l
s b7 aRRYf § 989 AR accidents W AT €1d €, RFdT -3y fan S g1
GECHT HSY R B U OR-IR 91 99 1 &, <l Yo aeies gelel & SRY =8 a9
SfRTal B AR, USE BT AR I7 el # a1 oY A/ 81 579, ot 99 &9 &7 sfrged
P H TS 81 I &, bailable offence &, Wo-ES bail 81 9T § 3R I8 37 =R &I
FAT ST | 39 TXE H TRl H AT R 3PN 81 NN ST Hebdll, A AR #AT
ST ¥ IRT T8 fITEaT A ARy 2 d By w1 S I BN AN ERBNT FHEAT I AT
1T BN | AT BT IRT 304(a) § AT BT <1 UIae {31 17 ©, 59 a6 S9H 89 d9alel!
21 BT, 79 9 Motor Vehicles Act BT I8 S UHTd AN <21 H 21 TS I, SHAY
AR TR T 1P 1791 BT 3R {1 I718Y, 304(a) H AEIeT IS IR ST | eFawer 31
X R P SINY &1, S Igd AR 151 U & S helmet feefl § @1 8, <ife 29
QIR a1 # Y, A7 T87 6 SN SHDT I 3+ Jret [ATe ST =i § | $fey AM-1d
3 ST ¥ H g 9 SR B P helmet ®1 AT P AU entire country H
compulsory BT |

PO B H Y IHP] BIS ehdl & 4 N FHIS P AN DI FoC oM H Gfebal
BT B, I8 TP SIS 7T 8, STdh] BISdN 91d] 7 Sl @lhed ®I Il diel a1l g,
WNPR TR ON B FeD 5, SIb [0 SeMe PR 81, T & Hae H dea el 8l 3R
IR IYd BT IF d1 SMSTRIT I 304 (V) BT FHITRR AleY BIhd Vae § 81 30T AT ST
q1 eI I B9 A AT GIyET ERT SR BT B el A < b ARl Bl fHel ure |

HEIGY, 3T P A USRI F SIRY Uh TR TR U1 g8 8, e HROT 984
AN T, g7 AN AT, T8F TN < 6 UF BHAT T Gl &l RIpR gy &, S <1
P 7 980 STodT ¥ | A gHeHY Hias # 1 81, 89N Q1 BT Pl HI WG gESTRI Bl RIPR
7 B, 39 fY I P 3R T I3, S8 &1 o] § AN IEIN] BING, 304(T) P DI
BT HIY Elbel Y &b T84 A8y |

HEISd, ST g1 oY a1, 399 fo1g # Sfueh! gwaars el & |

SHRI K. N. BALAGOPAL (Kerala) : Sir, actually, when the decision of the
BAC came in the Bulletin, Part IT, about listing of this Bill for today. I thought that this
Bill, the Motor Vehicles (Amendment) Bill, 2007, would be a very small Bill. But this
is comparatively a big Bill, which would have been given more time. It is a very

important Bill because it is related to lakhs and lakhs of vehicles which are plying in
the country. But the Government took it very causally. I am not complaining; but one
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hour is very less time for this, and the time for studying this was also very less because
some very serious provisions have been incorporated in this Bill.

So, Sir, within the short time at my disposal, I will like to make two-three points
mainly. Our leader, Comrade Yechury, said here that the Standing Committee Report
on this was prepared four years back. Four years is a long period for defining the
technicalities of this kind of a Bill. But without referring it to the Standing Committee,
it came to the Parliament again.

Sir, some provisions of this Bill are basically helping the insurance companies.
Some other aspects are there about the drunken driving. Many other aspects are there.
But some provisions of this Bill are supporting the insurance companies, for example,
the provision regarding the fixation of compensation. This aspect is there. Generally,
in practice, that provision would only help the insurance companies.

Sir, coming to the provisions of the Bill, I would talk about Section 28 which is
about the Consignor’s responsibility. If the vehicle is overloaded, the responsibility
earlier was with the driver and the owner, but now the Bill is saying that it is the
Consignor’s responsibility. There is no clear clarification given in regard to Consignor’s
responsibility, in regard to clause 28. If I am sending something, I don’t know whether
the owner or the driver is overloading the vehicle or not. But as per this Bill, if I am a
consignor, I will be held responsible for the overloading. So, this kind of provision
should be deleted from this. The consignor should not be responsible in that way.

Then, there is a provision of Solatium Fund in Clause 37. Here, it is saying that
the Solatium Fund could be used for ‘hit and run cases’, in unidentified cases. As per
this provision, if there is a death in the hit and run case, the compensation is only Rs.
50,000. And, suppose it is ‘grievous hurt.” Sir, the Minister is not here!

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE) : Yes, where is
the Minister?

AN HON. MEMBER : Sir, he has just gone out.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERJEE) : But somebody
has to take the notes so that the Minister can reply on those points.

SHRI K.N. BALAGOPAL : Sir, the Minister was also not expecting that this Bill
would come right now. This is the issue.

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIJEE) : Don’t worry.
Another Minister is taking notes. ...(Interruptions)... The Minister has come.

SHRI K. N. BALAGOPAL : Sir, in the hit and run cases, the compensation
provided under the Solatium Fund — Rs. 50,000 — is very minimal. It should be
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higher because it is the responsibility of the Government. If hit and run cases are there,
it is the responsibility of the Government. So, persons who are hit by the vehicles
should be given more money. Therefore, this limit of Rs. 50,000 should be increased,
at least, to Rs. 2 lakh for death and Rs. 1 lakh for grievous hurt. ...(Interruptions)...
Another provision is there. I am coming to that. Sir, according to the provisions at
S.No. 40 and 41, in certain cases of compensation, where the concerned party wishes
to plead the guilt of the driver, the civil court would decide about the compensation.
This case could be later used by the insurance companies. The insurance companies
are a big lobby and it is a business running into thousands of crores of rupees. So, the
provisions at S. Nos. 40 and 41 could be used by the insurance companies of the
interested parties to settle matters in their interest. I hope, the hon. Minister would talk
about this aspect while making his reply.

Sir, then, at S. No. 64, they have talked about the right to claim compensation in
certain cases. This section talks about injury and death. It says that if the death is not
relatable or has no “nexus with the injury’, there will be no compensation. In any case,
a good advocate can plead and say that the death was not relatable or has no nexus
with the injury. If a person is hit by a vehicle, he is taken to the hospital and he dies
there after two days, somebody can plead that it was because of a heart attack and not
caused by the injury. Sir, this is a very scrious issue, and that is why I say that this
Amendment Bill is in the interest of the insurance companies. How can one prove the
nexus of injury with death? That is why I say that this Bill cannot be passed in its

present form.

Then, Sir, coming to S. No. 65, there are some clauses. There, it is said that in the
case of death of non-carning persons, a fixed compensation shall be payable, that is,
one lakh rupees for children upto the age of five years, and one lakh fifty thousand
rupees for persons who are more than five years of age. The minimum amount payable
is one lakh rupees. Then, clause 3(c) of the same says, “the maximum annual income
for calculation of compensation will be deemed to be Rs. 1,00,000 even if the income
exceeds Rs. 1,00,000.” Sir, I am unable to understand this point. The Bill has come
only recently. I got my copy just today. I think, many of the Members got their copy
only today. They are saying that whatever may be the income, the maximum should be
limited to only one lakh rupees for other cases. In practice, it will create problems for
all accident cases in the country and insurance companies would use this.

Sir, there are many other reports of the Standing Committee. I would like to candidly
admit that we were not able to go through all these reports. We were expecting The
Medical Council (Amendment) Bill, which was a one-page bill, but this is a 12-page
document! Sir, there are many reports of the Standing Committee; I am not going



296  Government [RAJYA SABHA] Bill

[SHRI K. N. BALAGOPAL]

into the details. But there are some proposals. For instance, the penalty has been
increased from Rs. 5000 to Rs. 10,000. Then, talking about drunken drivers, if some
drunken driver hits somebody and that man dies, such cases must be treated as culpable
homicide. There are many other points in the Standing Committee reports. My request
is — I know that this may be bulldozed in this House — this is a very important Bill,
more serious than other Bills, because there are lakhs and lakhs of vehicles plying in
this country and many accidents take place. The hon. Minister is also the Minister for
National Highways. In the National Highways at Kerala, every day eleven passengers
die in accidents. In Kerala, the average is 15, and the average is the highest in Kerala,
but in the country as a whole, tens of thousands of people die in accidents. We had
been talking about the Kargil War, the Siachen and 1962 War. At that time, 1500 soldiers
had died. In Kerala itself, we are losing 15,000 people through accidents every year.
We are preparing a Bill in a casual manner, which we have taken up today. One-hour
discussion is not proper for this. The Chairman of the Standing Committee who was
dealing with it, and other Members are also raising a complaint that this was discussed
four or five years back in the Standing Committee and now it has come up suddenly
for discussion in the House. This attitude is not good. I think the hon. Minister will
look into it seriously. It may go to the Lok Sabha again. The points I have raised are
very serious. Don’t bring in such a Bill for helping the insurance companies. It should
help the common people.

DR. BHARATKUMAR RAUT (Maharashtra) : Sir, very recently, four months’
ago, I myself met with a near-fatal road accident. So, whatever I am going to speak is
my self-experience. At the outset, let me recall that this Bill was brought in 2007. Five
years have passed and now we are bringing it for discussion and passing in the House.
That shows the total apathy of the Government towards this issue, which is deplorable.

[THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair]

Having said that, let me tell you, Sir, that this Bill, though it is an honest attempt,
has many fallacies, lacunae and shortcomings. So much time has passed, and therefore,
my request to the hon. Minister is: You sit back and bring in a comprehensive Bill
about this because when we think of Motor Vehicles Act, we really think about the
accidents on roads, and when we think of accidents on roads they are necessarily not
because of mistake of a driver or drivers. Many times there are situations when accidents
happen because of poor conditions of road and faulty signage of roads. This Bill does
not speak about the road condition and who should be held responsible if roads,
particularly the highways, are not kept in good condition. Who is to be held responsible?
It is not necessary that it is driver who is responsible every time. Therefore, there has
to be some fundamental amendments in this Act. Sir, this Act was brought in 1988.
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Since then, 34 years have clapsed. In these 34 years, the road traffic, particularly in
cities like Mumbai and in other bigger cities, has gone up 15 times. In such conditions,
how do you believe that this Act will be sufficient to take care of the increased traffic?
It won’t be. Therefore, you will have to bring in another legislation. Sir, in this Bill,
there is punishment for drunken drivers and there is punishment for those who run
over people. But there is no punishment for cops who take bribe. There are traffic
policemen who take bribe from people who jump traffic signals. Sir, I would request
the hon. Minister to give some attention to what I am talking. There are some traffic
policemen who openly take bribe in broad daylight from people who jump traffic
signals. What is their punishment? How do you curb this practice? There are many
such cases where this Bill does not provide suitable action. Then, Sir, there is another
issue. I come from Maharashtra. In many cities like Delhi, Chennai or Kolkata, there
are vehicles coming from other parts of the country. I can understand that these are
visitors. But, if the vehicles are there for years together, that has to be taken care of. In
Mumbai, I definitely find vehicles with Gujarat number plate, Karnataka number plate,
or Goanumber plate. I can understand that. There could be visitors from neighbouring
States. But, what about a vehicle coming with J&K number plate, with West Bengal
number plate, or, Tamil Nadu number plate? How could those vehicles be running in
Mabharashtra for years together?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please conclude.

DR. BHARATKUMAR RAUT: Sir, let me speak, We don’t have many speakers
from ‘Others’ category.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, we have to finish this.

DR. BHARATKUMAR RAUT : Sir, I will take only two minutes. Sir, it means
that there are vehicle owners who want to avoid some extra taxes and they want to ply
their vehicles in Mumbai or in many other States. So, what is the arrangement, what is
the action that this Act can take to stop this practice? Sir, my concern is that when an
accident of such a vehicle takes place, the local authorities, the local police, are not
entitled to take action against these vehicles. Their registration is somewhere else. So,
they have to keep communicating with other States which is not possible. For years
together, they don’t get compensation. Insurance companies don’t give compensation.
Therefore, my request is that the Minister has to take it very seriously and bring in a
comprehensive Bill. Till that time, he can keep this Bill in abeyance.

7} SFfTeT I AT (UST) : SUHTeE S, H 39 {9 P S 99 {3 91l ¥E1 §, S
U979 § U g1 fad # IS accidents ¥ 18 W AR Y| U &1 URAR & 10 AN IR UH
URAR & 5 @M AR Y| T accidents {37 W a7 9g W & | A9 31 S ... (STGEIH)...



298  Government [RAJYA SABHA] Bill

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Mr. Minister.

DR. BHARATKUMAR RAUT : Sir, through my speech is over, my request to
the hon. Minister is that when hon. Members are speaking with all seriousness, we
expect similar attention from him. I know he is a busy man, but that does not mean that
he should be doing something else when the Members are speaking.

2} sifarreT IRy T - H S ST g1 B 8, Wi H S 919 PEl o ]8T §, 98
U TSI B . (SaEn)...

SHRI SITARAM YECHURY : Sir, with your permission, I would like to say
sorry. I disturbed the Minister because as the Chairman of the Parliamentary Standing
Committee, I spent a large amount of time deliberating on this Bill in the Committee.
We met a large number of witnesses and people were summoned before we gave our
recommendations. I had gone there to ask him as to what he has accepted and what he
has not accepted. Why should we rush this Bill in one hour? This is a very important
Bill. It has to do with everybody. If the BAC has allotted one hour for it, I am surprised
because normally, I don’t miss BAC meetings. I don’t know why it was given only one
hour. I am saying it for no other reason because it deals with the truck operators, it
deals with the movement of trucks on the road and it deals with the number of accidents
of each truck and whether the road can take it. It deals with various other dimensions
that are involved, including, Sir, the question of emergency medical services. Everything
is included in this. Therefore, I would request that we should have more detailed and
proper discussion on this Bill. We have spent time on this Bill. That is my request and
I went to the hon. Minister to mention that. I am the cause for this being disturbed. So,
please don’t blame him because I went to him to make that request.

DR. BHARTKUMAR RAUT : That was also the demand I was making,.

sft oeR Ive TR (T TR ;- SUGYRIE Sl A} M (SRE) fOSe § S
JHSHTH MY B, 3R 37 ] A <Wd ol I8 65 ¥ AMd o1 3T 65 I 3
FHSHSH §, SUY 39 W T HS H ) =1 8412 I8 drd H Ueb TR AT 2, 39 W
TR I =T IRy | .. (SHEET). .

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : This is not in my hands.

SHRI C. P. JOSHI : Sir, I just want to supplement. 3FRae #=R IJgT S 71, S
[T HHST & TRROH &, T just want to bring to the notice the entire gamut. I8 thae
2 b B f3e1 2007 ¥ Segst a1 $R T HHET BT XGN feba 7147 | ST Hoet B
RUTE 28 310dl, 2008 BT 31TS | We are aware of this. We are aware about this. S UF 91
S & RpHeed 1 91 # 9t &1 71 The stand taken by the Standing Committee
was that as it had dealt with the Bill and had given certain recommendations, we
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should first address that Bill, I am aware about this. We are going ahead only with a
few amendments. G HUET [T A & g, ST AR HaR 1 B 2, Tb gav
BUCT IS T8 B | Frax PHC! BT RPHST ZAN URT 311 T & | FraX HACT Bl NRpHSIH
TR B ¥ THCE & HHeH AN 8, il Ig bavc foRe § T ST Fax HHS! Bl
RUIE & SR T TGTHCH P HHCH A & I8 89 U BUeig [9e1 oy 3 | I8
JAMUHT ST HHST B RPHST W &l 8, R TS BT 7 9 Rpvsed <7 off, 59
20 RHHS # 9 6 RHHIEM, ST T[T AT HI €, Ik Adl AUD! &1 ART
ReHHSI DT FTHRUNS HNP 86 I8 [9e1 oY & | AR 39 AR & b b oy &1 o7
ST BHST BT RpHSe off, SAGTT 89 39 f9d 31 U &) < | 8F Udh diUeiad 9l oax
3 Ve B, ST 89 3 09 | Dl gagS A |

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : This is an assurance.
...(Interruptions)... | think, that is enough.

it AR AR W), §H1 AEIGd 7 I8 URARY QU1 §, 997 o] 914 ©, 79 9 A
21 P I8 TR BHCT B 81 RAEIRe off {5 596 (Y Ue HUeRia et 3, 3o 39 a1
frafau?

SHRI C. P. JOSHI : I think, you must recollect the issue. It was on your own

insistence. It was your statement that we were not addressing the Standing Committee’s
recommendations. Now, we are addressing the issue of Standing Committee’s
recommendations with the assurance of improving the system and coming up with a
comprehensive Bill, So, you please pass this Bill.

SHRI SITARAM YECHURY : Okay, Sir, Then, it is fine. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : He has given an assurance.

...(Interrupftions)...
DR. BHARATKUMAR RAUT : Sir, what I want to ask is ...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, no. ...(Interruptions)...
The matter is over. ...(Interruptions)... He has given an assurance that after this Bill,
they will bring another comprehensive Bill, ...(Interruptions)... Avinash ji, please
continue. ...(Interruptions)... No, no. The Business Advisory Committee has decided
this and it is approved. ...(Interruptions)... Please sit down. Avinash ji, please speak.

2} AT R @ 2 IR, WS 9T B qrell § PUAT H1 S IR B A AL

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You please speak on the Bill.
The other issue is over. ...(Interruptions)...

2 ST S @ W), H I8l e el g | H Hid g1 91| 981 % Yo UAT 5 g3 T
e S48, 98 89N f3lU Us a7 U=k & | < & 3Rl § 91d &7 giferamie <@ 87 o1, o
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EIRCICRIEREEERSI

I goT o SR BIg e dTell e <97 # il Ffwey, TAYT a1 UHTeY &l NI o, o
| IR I Ve A1 fory, a1 98 5-7 e § Ixts 81 S A7 SHGT TRIHY 81 ST |
SE U gl G5 [ 2R g fAFREY &1 uiferaiie § S/ o1 o1, 981 0 3R
ST U 95 991 1Y B, U BiRedel 1 I ST RS Bl bl 3 SHBT AgHd
Y AR WIS B & BN I Ud TN 3T | SHHT A8 Bl 81 T 3R ST TS
U AEsS § G Y <1 T3 | 98 U 379+ UifeldTie ans | agf I8 Mfasi & fo O It 9
T AR T8 99 FhdT | 9 A1l 9 98 evure (A Rex Iefhe ) uferaiie Sidl Yal |
TH P U IRV < TS| W B P UM W BRERE B U6 fthd s8ae &0 =
& gu 2t o gaTel 21, B TN LT 81 XET &, < S Bel o § s, o9 T
DT YDl g, T Ybad B 37 Sl &, § Aol fhaedt o H 94T faT gaudd! &1 B
fopaT fos 1 A1e 81 81 €, UfoRTscd & 21, $9% SR H Udh IR HU- BT Fredl
21 SO 497 Trd % g1 | 59 gyl o1, <1 98 g¥Ueey |l of 14T | 3 S 4pT fh g
B B BT 8, AT SE el [ A 26 AN G4 SIET B Bl © | T ST T gt forar |
I (ST g3, T SII&T def arel W1 981 9, i1 FaE SYET B R ared O 6 gfony
B 21 BI], TAT A1 BT, I7 81 Bl | Afoctiee 9 I8 ¥ fooars fF ovR &l
AT e BT IR BT AR YT S Jbedll, I 89 B 21 H3 | 98 FHTR TH
BT | 9D XN & 275 =1er gV | U8 H g B8 el § [ o o urss Raferdt 9 va
21 BN, T4 T% DS A el BRT | SR ASHd i1 7 HET & 6 gios arel T Jae Hl el
< €, O § g8 B & intention is good, but implementation B & &4 I8 Gf¥dd
Bl 2

Y, T 9t o FHIRER @1 7 IR T 9l faa T-1? H | g {6 S IS4
J Al ®Idha B UP SHIeS UC 5, 9 I8 19 31T faar 7 & 1 399 <) $He
NI 2, 9 5 IS, @1l IR FSaR |

54 FH S BT I B 8, O 8 H SFSher, i IS, [Fagey, SHG SN [
1= 91S, T 99 8F1 I8V | 3¢ 9K H U] {hasil IS¢ 5, 91 IS U] BT Bid] Bl 872
IS YD A HY 1S A8 8, ITH H o7 IS 4189 b SR (6T 7 T uffatfesda
Tl 7 fodT ST T UIRER o1 BAT BT 31 TR &R b1 CEIIgT ol Xa 1 gl | #3f1 <f),
TR IR {3 5 7 o119 HIeY & Tehel Qo H Qe BINTY | ST |15 1S 8, 99 IR 3R
Y OISt Bl BIg URSR o 8, A1 I9HT Il WT H1e’ &1l Yae & 3 ST a1y, Il
I N | Hg IR A 1S Sib 7 B & BRUT HT YfrFsed 2 & |

NI, TTeTd Elebel W1 YfRFST BT BRUT - § | 86 JIR B ISl B b1 ga-1 Uiy
B 7% B o Agdhd W Il gofl Bl SRl Ha¥l B 81 FR S 81 39iiy RN 8 g9
FET &1, Y1 P Uraer S ARy |

B9 T Uieg@ & Afcftheped 1 o &, Qi1 90% Afcihped b 21 & | 39 foy
A1 9 e SR ARy
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21 ST, A STy Uep fde | I8 BT =R g fB SN Beh g € 3R DI B
TR hep ST DI BT T T8 1 SUBT AT 2T ST, b a8 b A9 91 HT?
I oI 89 Hav prosecution P & I 8] BRA? I8 UP 950 S9! GHET T F |l
SO IS SN ©, NPT S T) SIIeRId Ude 9911 ST | 36T I8 Uae a1 U
BI ST, offehe ST 1o+ UifHNT fhaT 8, 98 Tae 319 B ofTUd? BH 3 HH 1 a1l 3l
=T H @ 8U 31U IHH I I1cll Pl W SR SIS .. (T Bl €Y)...

W, U a1 § SR He =Edl g1 599 b =Sl 3R 8- Driving by a drunken
person’. JMUHT G 7 fHAT b1 JMSH] DT Uhg fordl, =Tel™ PR 331 3R e I I
R R B o1, e S9@] SH ST § 997 X Bal {6 39 o of el | 396 915 TR 3
g ITeHT UfRIST BT BT | 37U T8V {6 & I HH S99 Udh UIfdeiH S1fery foh ovR 88+
T S AR B THST &, A1 a8 3T S ST B Iy el WY | 3770 S Alfeld B
TSy 7 T &R T gy, ST 98 ML 3T Sl Y|

IR W U SWNF 721 8, =Ml gal, H 500 1 U= dhedrs, Sb 918 § 97 &7
AT I8, e 991 4o Ul B, 981 H S v 1 R g 5 W1 A 8@ gt 2
Tl W 37U STINH HH1 DI a8y 3R Y, SR IHS U SWNE F&1 8, AT
T BN T 319 SR SR BT |

/W, PO 1 $o Udedd 3R AR =Iol BT BT, T 89 10 59 RIveH 31 gaR
T, 27 o Uae g9l =41, SFSHE BId I8l ok 29 99 W 21 99h] W) A9 84 | 51
P gAACT BM el BRI, T4 TP 59 < H BRI BT I9M R AR PR GRSl B
faears =1ET = |

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay, Please conclude it now.

2} srfiraTeT I @ AR, H AR (B U S VN 31 2, S Yae I 1Y H OP
AT, g 919 A7 3177 379 Siae § s | &=are |

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, I have three more names.
But I got these names only after the discussion started. So, as per the rule, they are not
to be allowed. However, I will allow on the condition that they will stick to two-three
minutes, not more than that. Yes, Mr. Ram Kripal Yadav, if you can finish in three
minutes, you can speak, otherwise not. Hon. Members may kindly note that names
should be given before the discussion starts. That is the rule. The Chairman has also
given direction.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIRAJEEV SHUKLA) : Sir, the rule is that the names have to be given
half an hour before the discussion starts.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Yes, Yes. So, take only three
minutes. You always give the name after discussion starts. You should go by the rule.
Now, finish your speech in three minutes.
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ft IF puTe A1Gd (NER) : AS18Y, 3ITST 8F FHT HICIM (JRiTer) 389, 2007 1
= PR VS o | 98 TP eyl [ge € SR HeHg HAT Sff 98w & |1 SR Ig
PIRMLT B & Y 5 eI BT 87 B HH &Y, 39 961 DI N ¢ |

R, I8 914 FEl § fb gHeAN oMIaR 93 V&l € | 89 o el HReb B oy,
IR B DI UTel UGS FE1 &1 4 781 81 X8l & | 39D $s BN & | ST b onft =i o
FE] 17 {b Gferd J8AM 81 715 2, R B 75 2 3R S Heldr Hex d14 fordn T | gfers
H O & oy SIRIOR A AR &3 8, S91Y o It STHeAT & a1 TTefld & Bl Us
T T | AT I IR I SR AR I IR A& IR B SIedd 7 | H FHei g (6 9 RE
A IS TR ¥ WS 7 8T E, ST BI6] SUET YRS BN B | 3lSTdhd I e
FSP! W HICIATRI P TAhY HIAG [a@r 7 | UrRgsed # Ra &l #¥d 8, S I
FSPI B VT TR Bl &, AT I SRR G TSI A & 3R BT FRH-BI Bl ure
el B |
& IR T8l P AN FRE-BH el 94 & | 39 [T 9T Us S =t &1 Stexd €
B B AT H AU A1, AN bl B o AR {6 TR F JIeN fgdhel Tae &
HETH ¥ SN UY A] BR BT B DY | g A U Heeayul FdTel 8, Forees forg #i <7l
fora a1 =y |

IN, YRR Y 3¢S B & | W IR W S TRI0T 316 &, 981 B SH & g=
A ST TA™ BT TN B & | § SRR gdex AR BICHAR! MRS I &, 91 {6 oS
B Bl & | oFcs Ied] B, oS AeaEl Bl 3R e SEaY & T SI1eT B, I
gole 9 Ufrsad B &1 Fad 1 w1 &1 91 I8 & & HIex aeHl #1 9= ¥ 39§
TR 9 Ye! 8 | 0! I o9l YR 3 98 Y81 7 | O o 3nfl U A 98T o dal
o5 ofdqay 15 Ui & STaT A d1e+] &1 W] 98 Je! 8 | SS9 W 81 BIS [I=01 T8 ] HX
YT T TSk del & | FSh dre! Aal 81 T|I 2| 3R I 9SF W, Sl HH drel 98® T,
I W BH 1G] I8 IS A1 g8 4T e 6T Uh 999 & | 39T, WRaR of (Aldegd dr
W Ig <@ J1f8y, §31 S &1 I <@ I1e {91 BIE] IS¢ 8, SH] TSI I By
BN | I Y T3 HSHI BT FHI01 B I8 1, A S /AT TS5 &, I W Al IR B
FIRY | W IR W < Uss Uee &, O ™K1 fSeR U9 7, 98 a1 UeT o &) 98 Reifa
2, STel I H oI § 5 981 Sl 9 s ©, S I B a1 FHET 8 8§ b o
TET ST oW I 8, 79 S-H fham ey &1 g1 9 ST 7 &1 I €S 3T 997 < ST
21 981 BT o IE RfT 7, 99 R 1 e 9= T1fRy | U tieem ok 1 1 S R Ie%
I Y 8, SP! AlS BT SId T 8H YT 8| Byil, TFgh] Bl ASIHROT Ta | D, T« T
§ Fer € 5 399 BF Fea 2T A |ad 2 9iR oW Al W 21 e B R

W, FeHl & PN 9@ gfgsed BN 8, 95 UM W 59 gfdescd 8 8, a9
U ¥ Bifuced &1 B 8, THe! acig | Nl 31 9gd A1 @bl BT M1 Bl
TS & | AR 20, 50 AT 100 fheliey g1 99 - &, Td Sl Bikucel el 1 Safey,
IRBR BT 37 TR U1 &9 <1 AMEY | 3T SAT HeX 91 I8 & | ...(AFEH)... 10 b Hal |
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(T P ER)... Fie B & oy g8l A-Ed 99 B Naeddhd] & | 98 FHI-99d TR
AT X2 SR S8l 39 TRE Bl UfRIse 81, 8l gid UM X g8 H1el bl & < B
B BN |

JUFUTET (1. 1. 5% HRE) : 99 | 45 g |

ft I FUI ATeT : T, W AR W S 59 &, ST AU ASIBI0 fHar 7, 99
R IFR 91 98 81 &, TN 39 W fAf3ad IR ) 39 IR § &4 o7 & ofexd & | § T[T
g fo #2011 39 WX U SO &1 B B |

SuwruTeer (W, 9. S PRI : 9, I9 | (@@u™).. P T, B TN . (FGEE)...

2t I T I1eT : IR, TS 919 IR | o9 3 T 1R uRae faveT # ¥R 8, S9
YR BT b & o7 70 P F&d HeH SS8U | 8] a1, I T 8N Iiseg i,
TEI 31T IE BTerd & | 99 o1 gHeS Bl a1 | gRae fawn # qiked & fog AR 2l
21X T | FE 1 3 Tl ST | U Bl IR A 98 e ¥ F 98 98f o
UIRETT &l of | 3151 IE BTeld 2, AT 9 WX Wl 98 &1 < B ST 5| ..(FHT &t

Ju=rTeer (. 9. o1 REA) - ol &, Wil | . (FaE)...

2} I Pure Aea: § ST PR § P BN g7 Il W e | W, RN
ToRISed S B €, 9 ¥ dR R IREERT & BRUT B § | 39 TR A SR Il =T
FRY | 51 B9 31 TAM Fal R &1 <3, AT 190 AR IR ST A (Mol | ..(SIaers)...

Iu=ruTeer (. 0. o HRE) : 81, 9 & S| (@@ae).... 31 379 SfSU | . (SEeIH)...

2 I U AeT : § 9o BT, Y| H A S P g9 Gy &9us B g g9l
PN g, 59 4919 & A1 {3 ST o7 o77eea b 2 fob 84 iR 99 =10 T R 39
f&eT 1 A SR BIET IR HET IR Bl B BRIl | TS |

SHRI M. P. ACHUTHAN (Kerala) : Sir, thank you. One of the very serious
problems we are facing now is road accidents. In this case, the main responsibility
rests on the Government. Here, the hon. Minister who has piloted the Bill is in charge
of roads also. Bad condition of roads, including the National Highways, is one of the
main reasons for road accidents. We are constructing roads but we are not maintaining
them well. In States like Kerala, the rate of accidents has alarmingly increased and
roads are overloaded with vehicles. When you bring forward a comprehensive Bill,
vou may think about how we can restrict the number of vehicles in cities and what
steps we can take to promote public transport system. Otherwise, we cannot do it.
Now, there is a craze for vehicles. It has become a symbol of social status. Every
house wants a car; every member of the house wants a car. But, we have only limited
space on the road. That is another problem. When you bring forward a comprehensive
Bill, you may take that into account.
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[SHRI M. P. ACHUTHAN]

Sir, coming back to this Bill, there is one point of penalty for drunken driving.
We saw some cases in Mumbai, Delhi, etc., where some celebrities were involved in
drunken driving, killing people sleeping on pavements. They were going in their motor
vehicle. My proposal is that you have to include it in section 302 of IPC. It must be
included for killing people with drunken driving. They are poor people who sleep on
pavements.

Another thing is use of mobile phone while driving. You have to include that.
You have to make it a penal offence. These are all causing road accidents. My point is
about fixation of compensation. In the Bill, it is only Rs.1 lakh. The Bill was prepared
in 2007. So, for the last five years, if you take into account the rate of inflation, the
amount may have to be increased twice. So, this amount must be doubled. I think, the
Minister has already promised that he will bring a comprehensive Bill. So, we will get
more opportunity to speak on overall situation. Thank you.

SHRIANIL DESAI (Maharashtra) : Sir, thank you, for giving me an opportunity
to speak on the Motor Vehicles (Amendment) Bill, 2007. Though I am speaking at the
eleventh hour, I think it fit not to be repetitive of what other speakers have spoken. 1
would be making a few points. It is true that, of late, road accidents are on the rise. We
have to go very deep into the factors like road conditions, maybe, on highways, free-
ways, National Highways and arterial roads. Secondly, traffic regulating system has to
be looked into. Much more developments are to be made on that factor. Motor vehicle
and the drivers of the vehicles are the main factor for accidents. I won’t be going into
the details as it has been spoken of in detail by hon. Members. I would like to make a
point mainly about the compensation to be paid to the deceased or the seriously injured
victim or his family. The Solatium Fund is there, which makes arrangements, I would
say, paltry arrangements for victims, in the hit and run cases. But what is the main
reason for this Bill, especially the amendments, which are being pushed through
hurriedly? I think the private insurance companies are behind this. So far as the insurance
business is concerned, all along we had a kind of monopoly because the State-owned
companies used to operate in the insurance business. But what has happened after the
advent of private insurance companies in the general insurance ficld, from 1990
onwards? Practically, they came into this business in the year 2000-01. Sir, this is
regarding the third party insurance, the third party accidents, where no comprehensive
insurance is taken by the insured. There were cases involving public vehicles. The
truckers or truck operators had a very big clout. Insurance premiums were not hiked.
Then a lot of pressure was put on the Government of India. Of late, the premium hike
has also been done. I think this is the main reason and this is how the things are
happening to the detriment of the general public in India. The private vehicle owners
are the main sufferers. The poor pedestrians, who are not concerned with the vehicles,
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come into the trap and become victims of road accidents. These State-owned companies,
along with private players made a pool—this is the latest arrangement which has been
made—and the cap was fixed. There is the Motor Accident Claims Tribunal where
accident cases are decided. There the cap was fixed like this. In the case of death of a
victim in a road accident, the amount was fixed like Rs. 5 lakhs or Rs. 10 lakhs,
without considering the age factor or without considering the victim s income. Whatever
be the case or whatever be the cause, very paltry sum is being paid. This is the ploy of
private insurance companies which have their limitations. In fact, the Government
was running it to the best of its ability and it was doing well. But after the advent of
private insurance companies, these kinds of things are being done and whatever social
responsibilities were entrusted upon the State-owned companies, now they are being
wished away by underplaying or underscoring the importance of public companies.
The private insurance players and industrialists are trying to...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please conclude.

SHRI ANIL DESALI : Sir, it would be to the detriment of the society, which
should be looked into. That is why I am requesting the hon. Minister to take his own
time and bring a more comprehensive Bill and not hurry up with these amendments.
Sir, these amendments look very minimal or nominal. But it is a ploy of private
companies, which will go against the common man of India. Thank you.

2. AR Sl A Syaveze wEEY, § FE Y 9wl B 980 AWK §, [l
39 3d & g H oo gIa QY| FAR ST Y §aR 1Y § 3R f5-8M I2 apprehension
a1 & 1 ¥ 197 insurance company @7 initiation U 3R, 1 H S04 I8 HI&H HAT
=redm § f U Refd €1 F1 S #9 uge 9amn, I8 3o Iy |91 § 2007 9 introduce
311 2007 H introduce EF & & 59 [ DT ST HACT BT VH BN (&A1 7T 3R (&7
PHST 7T 28 AUS, 2008 DI U recommendations F7| FET HAST B FoT 29
recommendations off, 5 3 %adl ©: recommendations 3TT-3TeT AT I FSfad
off | S99 & U off AL IR wre~ivT FfeRstT &1 it oft, uap sl offs 819 orthay 3
JEfaq o 921 U Carriage by Road Act ¥ Fefdd €71 39 ©: recommendations &1 ©Tg
P 9IS, TSI HHST 7 F9a+T W1 recommendations &1 &, ST incorporate FR% &9 I8
9 I €1 393! 89 T TEIT insurance company & HE ¥ B} Tal 1Y €, Sfed
BN UfeFe &1 ST ST BT ddal & recommendations B BIg IAdH! ITdhT
recommendations @1 89+ incorporate 5T | {0 1 ST 89N A &Rl -1 Fal &
UH Biyeg 9 oy a1 orel 21 g4 3t 9 87 Ua M. g=e oI Regs dkhed &
(T

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Hon. Members, it is 6 O’
clock now. We will sit and pass this Bill before we adjourn. Yes, Mr. Minister.

2t 3. G SRl B R, 2000 H U BHCT UUTRE BT AL grax B Jredee #, e
TSl R SREIR[E & A GO SRl 1 A TR IR §9 W BT o HRRERE Reg
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[T =91 01 <]
[6.00 P.]

fepar | Neg ®x1 & 91e, Hifd 84 I S & b Ig Concurrent List F &, S #1 A
g G+ 511 JiR ATEd ST e T2 ¥, Concurrent List H 8 ¥ W€ I execute B & |
cIUIE feurcie # YR 2, S99 Y Sl &1 & B a1 B 8l § AT S9P Sl DI
& ITP! ST & J AT BRAT &, T | Flol T Foolae H o | 59 b I 3T AP P
ep T N Y TET BN, T b 89 apprehensive Y8 | 89 T BRI B W8 8, WA
S oY BN, FE Y GRrsST o 81| S 99 91d1 B &1 H IEd gY 891 Fra¥ HHC
BT RS 2 BRaNT, 2011 BT Fefl | $9F 918 80 Fehed] S9Ndl & a1 HifeHT &, §31
QIS TR HET BT | 877 T TGHE DI BT & [ AT IGh H9g H 30 PHed o | I9b
HHC 37 & 91 89 Ueb Ded [ T3 & Al | H S11en B § (6 9 HEhig
o1 9 ou 99 BT S T 7, I G Aol BT M JHR, S FABURNS B Bl B 29
BT | I8 ST [9ef 9 3l gexieys B ¥ €, 390 HIC IR W 5 TRE B RpHee & | S
I T UfeRTST & a7 H Bal, IZ 91 Fal © [ Si Gse 81 ¥ &, d 89 99 & [y
e 1 vy T 1 AfeT 89N UK U g@s dffpel |T 1 Rl STt st 8, 99
SAART Hil & Ghet AN JaT fbem YfoasScy Ta1 81 92 21 § v &1 =meen € 1
1 3R SRI & per lakh ST TfeRaeed 2, SEH g9 S 7R € 98 $OY <91 9 ST&T 9%
T, 39 PF BN I8t UfoSed B ¥E B | Sl ST g 8, RO 3R & <1 gSed
& I ST 3R AT & Goreel H S &b T Ib. H 208.4 WC, JUI.Q H 57968
TRIE, B § 138.75 TRRIC, ST # 408.23 TRRE ¥ | BAR I8! faar &1 fawg o1 8, fes=
STAUT Fiol P GPprael # T goR1 gRRFecH 81 38 §, 99 B9 3 39N I81 o4 & |
i H G 91 SR el =Ted & [ 3 S gfoased 81 98 §, 99 Ufsed | Sl R
QRIS 81 Y2 § d §9 BRI 81 I8 ¢ [ FAR] S JTel-31e TRE Bl 5, oM Sledsl
g, VT BRI &, NITA.SNAR. &1 9ed & | ST AIeT UoRTecd &1 BIR 37 T&T &, 319 3R
URRISE W U od DI 89T Al &1 S 81 Y21 & A1 S9H Tad g9iR &l 91 feer, ST
BN (SR &1 W] 8, Tamad 31 I8d €, g81 IR ST1a1 UfRTSe 81 V8 §, % Feme
ETSa9 & | SAfAT IR I8T Udisie, fSore oo &1, I 99 S I TaqHe TSN
BN, TG BH S FI6 BT YR PR GbI | 39 9 H S AR A 5, 91 W H @ AR
U el Al &1 U Si Fadl g1 TR a1 71 €S9 W9 SI1a1 78 WS $Y 8
BT, T SRR BT I I 8] BT € 3R SRR B o] § A o sa1eT et A B
S ST ST A e SN S A TN IR TR T F TE Y BIE AT E
o S99 B ISS el oS B | fhdl SR & =7s § IR @ {5941 o< B, 396
TOIeHE § ISP UHee] 3R Uf-ere fierTl | 3R T O &) YT § 41 S9a! I fhas
2, SIS GHEel H IHB] YR fem | S $o1 ¥ed &, $& &1 Sl Sl 8, 39 WX
T A FESPY &1 U] Bl JUST fhal 21 ga1 oo A by &, foRd 899 wee
TTgRHE DT RIS fBaT & 6 9P Sl EEICTM 8, STd! RpIHIgst X AT Mg
1 BT B (BT ST | B9 IT FeRT W1 &1 ¥ @RT AR 9 89 399 U Solatium Fund
I BT B a1 B, T fae ok 39 § ofeH! &l S &1 ST o, I9% ded § Pig a=al
1 oI, 319 B USell IR IR Bl 5 | IHD AR U I BUY Y W [{Hefdl, 50 BSIR
JIU TN W el | 398 289 Uh iR &M foar & f& the Central Government will
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revise the rate of compensation every three years taking into consideration the rise in
Price Index. 39 IS &1 91 89 $HNURE BT &, 3709 &1 Wl $U¢ 3igY gThMURe
fopar SITQ | B8 QX1 IRIRT BT T b TS HHET BT Sl RBHST &, ITP! ATER AP 84
Y |9 o1 a1 # <lepx oMY € | § e B SR AT =ET g 6 8 |9 B S & §
for 391 9 Yfaese oF B, 59 99 D5l Bl SO § IEN 29 U Hiusiad ool oy | o3
G &b | H A T (G S =1Edl § (b 39 {91 o1 9 far g |

7} SIfATeT I @ 9 U 910 YO 1 o U TRTET HISaR Bl Jor U | ©, S|
I BT B, R ST & 2@ § 1 ST H f9Siay ST 8IS od € | 997 819 UK provision

off . St - 9= issue I e TaTHS B T .. (GEH). ..

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : That is State Governments
problem.

ot emaR =g B« § A ES S ¥ ST B g fh DLl | e fasiae a1
2 o5 U Ofthep Yo aTell Qb |1 T 0epdl & | H3lT i1 ST & IaRBY Padl © (b G I
R0 38T 57 § ZiUIC FAf*ReR g1 99 R Y dTell Hedl & fob 9 g =1 w1 9i+1a1 g
I 2, I N MW G S __(Fe)... S TRE B! Tord SROT < dTel f[I=uei & IR # o7y
T I IE B

st .. SEht - F_7 HTey 39 IRE % fAeee T2 <1 2 8iR 7 1 § 39 ORE &1 #Al
g ..(HIH)...

of} N TV eI : W Ao R T SN e 8 S5 W pare! 2N IRy
...(TFETH)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please take your seat.

DR. BHARATKUMAR RAUT : Sir, I am ready to rely on Minister’s assurance
that another comprehensive Bill will come. Those recommendations have come in
January or February, 2011, whatever the Minister says. Now, I would like to have a
concrete assurance from the hon. Minister. When will the next Bill come? This Bill
took five years to come before the House. So, when will the next Bill come?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, Mr. Balagopal, what do
you want to say?

SHRI K.N. BALAGOPAL : Firstly, Sir, when will the next Bill come? I have to
seek one clarification. This is regarding consignor s responsibility. I propose that owner
and driver should be held responsible; the consignor should not be responsible. Then,
another relates to 217 (b) — ‘right to claim compensation for injury and death’. It is
not relatable. The lines ‘nexus with the injury’ is a confusing part, Sir. On that,
clarification is needed. On page 15, °(c) Annual income up to Rs. 1,00,000°, (the
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maximum annual income for calculation of compensation will be deemed to be
Rs. 1,00,000 even if the income exceeds Rs. 1,00,000/-).” Sir, these three points need
to be clarified.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Would you like to clarify, Mr.
Minister?

SHRI C. P. JOSHI : Sir, I just want to submit to the hon. Member that we are
addressing the recommendations of the Standing Committee where all party
representatives are there. They have deliberated on this issue. Those recommendations
will be incorporated, and I assure you. The hon. Member has raised the issue. When
we go for a comprehensive Bill, we will take care of all these things.

SHRI K. N. BALAGOPAL : Sir,  have aright to put a question here. The Minister
cannot deny it. Don’t say that it is the Standing Committee...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, no, he said he will consider it.
SHRI K.N. BALAGOPAL : This is a confusion...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, he gave you a positive
answer. He said he will consider it when a comprehensive Bill is passed. He gave you
a positive answer. Be satisfied with that.

The question is :

That the Bill further to amend the Motor Vehicles Act, 1988, be taken into
consideration.

The motion was adopted

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : We shall, now, take up clause-
by-clause consideration of the Bill. We shall now take up Clause 2. There is an
amendment (No. 3) by Shri C. P. Joshi.

Clause 2: Amendment of section 2
SHRI C. P. JOSHI: Sir, I move :
(3)  That at page 2, line 3, the words “defect or” be deleted.

The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : We shall, now, take up Clause
3. There are two Amendments (Nos. 4 to 5) By Shri C. P. Joshi.
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Clause 3: Amendment of section 7
SHRI C. P. JOSHI : Sir, I move :
(4)  That at page 2 affer line 31, the following be inserfed, namely -
‘(ii) after sub-section (1), the following sub-section shall be inserted, namely:-

“(1A) No person shall be granted a learner’s licence to drive a three wheeler
transport vehicle or a light motor transport vehicle unless he has held a
driving licence to drive a light motor vehicle for at least one year.

Explanation:- For the purposes of this sub-section, the “light motor transport
vehicle: means a transport vehicle, a public service vehicle, a goods carriage, an
educational institution bus, a private service vehicle or omnibus the gross vehicle weight
of any of which or a motor car or tractor or road-roller the unladen weight of any of
which does not exceed seven thousand five hundred kilograms.”;

(5) That at page 2, line 32, for the bracket and roman numeral “(ii)’
the bracket and roman numeral “(iii)” be substituted.

The questions were put and the motions were adopted.
Clause 3, as amended, was added to the Bill.
Clauses 4 and 5 were added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : We shall, now, take up New
Clause 5A. There is one Amendment (No. 6) By Shri C. P. Joshi.

New Clause SA — (Insertion of new section 9A.)
SHRI C. P. JOSHI : Sir, I move :
(6) That at page 2, affer line 43, the following be inserted, namely:-

‘SA. After section 9 of the principal Act, the following section shall be
inserted, namely:-

“OA. The State Government may, if circumstances so require, recognize an
institution or automobile association referred to in the proviso to sub-section (5) of
section 8 or the second proviso to sub-section (3) of section 9, for the purposes of grant
of driving test certificate or driving certificate, as the case may be, and shall ensure
that such institution or automobile association fulfils all the criteria prescribed by the
Central Government regarding qualifications of the instructors, infrastructure
requirements and other regulatory provisions under section 12",”;

The question was put and the motion was adopted.
New Clause 54, as amended, was added to the Bill.
Clause 6 was added to the Bill.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : We shall, now, take up Clause
7. There is one Amendment (Nos. 7) By Shri C. P. Joshi.

Clause 7: Amendment of section 15
SHRI C. P. JOSHI : Sir, I move :
(No. 7) That at page 3, for lines 17 to 22, the following be substituted, namely:-

7. In section 15 of the principal Act, in the second proviso to sub-section
(1), for the words “the age of forty vears™, the words “the age of fifty
years™ shall be substituted.’;

The question was put and the motion was adopted.
Clause 7, as amended, was added to the Bill.
Clauses 8 to 10 were added to the Bill.

Clause 11- Amendment of Section 41
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up
Clause 11. There is one Amendment No. 8 by Minister.
SHRI C.P. JOSHI : Sir, I beg to move:

(No. 8) That at page 4, line 3, for the words “thirty days”, the words ““fifteen
days” be substituted.

The question was put and the motion was adopted.
Clause 11, as amended, was added to the Bill.
Clauses 12 to 13 were added to the Bill.

Clause 14 — Amendment of Section 51

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up Clause
14. There are two Amendment (Nos. 9 and 10) by Minister.

SHRI C.P. JOSHI : Sir, I beg to move:
(No. 9) That at page 4, after line 30, the following be inserted, namely :

‘(ii) in sub-section (9), after the words “the appropriate authority may”™,
the words “within a period of thirty days from the date of receipt of such
application and” shall be substituted;’;

(No. 10) That at page 4, line 31, for The bracket and roman numeral
“(i1)” the bracket and roman numeral ““(iii)” be substituted

The questions were put and the motions were adopted.
Clause 14, as amended, was added to the Bill.
Clauses 15 to 23 were added to the Bill.
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Clause 24 - Substitution of New Section for Section 93
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up
Clause 24. There are two Amendment (Nos. 11 and 12) by Minister.
SHRI C.P. JOSHI : Sir, I beg to move:
(No. 11) That at page 5, lines 40 to 44, be deleted.
(No. 12) That at page 6, lines 1 to 27, be deleted.

The questions were put and the motions were adopted.
Clause 24, as amended, was added to the Bill.
Clauses 25 to 36 were added to the Bill.

Clause 37-Substitution of New Section for Section 161
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up
Clause 37. There are three Amendment (Nos. 13, 14 and 15) by Minister.
SHRI C.P. JOSHI : Sir, I beg to move:

(No. 13) That at page 9, line 23, for the words ““fifty thousand rupees™, the
words “one lakh rupees” be substituted.

(No. 14) That at page 9, line 25, for the words “twenty-five thousand rupees™,
the words “fifty thousand rupees™ be substituted.

(No. 15) That at page 9, afier line 28, the following be inserted, namely;

“(8) The Central Government may, by notification in the Official
Gazette increase the rate of compensation referred to in sub-section
(6), after every three years taking into account the rise in the price
index.”;

The questions were put and the motions were adopted.
Clause 37, as amended, was added to the Bill.
Clauses 38 and 39 were added to the Bill.

Clause 40 - Substitution of New Section for Section 163 A
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up
Clause 40. There is one Amendment (No. 16) by Minister.
SHRI C.P. JOSHI : Sir, I beg to move:

(No. 16) That at page 10, for lines 31 to 33, the following be substituted,
namely :-
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“(3) The Central Government keeping in view the cost of living and the
rise in the price index, may, by notification in the Official Gazette, revise
the amount or the multiplier specified in the Second Schedule after every
three years.”;

The question was put and the motion was adopted.
Clause 40, as amended, was added to the Bill.
Clauses 41 to 43 were added to the Bill.

Clause 44 - Amendment of Section 166

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up Clause
44. There are two Amendments (Nos. 17 and 18) by Minister.

SHRI C.P. JOSHI : Sir, I beg to move:

(No. 17) That at page 11, line 26, for the figure “2007 the figure “2012” be
substituted.

(No. 18) That at page 11, after line 35, the following proviso be inserted, namely;

“Provided that in case of a simple injury, not involving permanent partial disability
or permanent total disability, no claim for compensation shall be entertained
unless it is made within a period of six months from the date of occurrence of the
accident.”;

The questions were put and the motions were adopted.
Clause 44, as amended, was added to the Bill.
Clause 45 was added to the Bill.

Clause 46 — Insertion of New Section 167 A

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up Clause
46. There is one Amendment (No. 19) by Minister.

SHRI C.P. JOSHI : Sir, I beg to move:
(No. 19) That at page 11, afier line 45, the following proviso be inserted, namely;

“Provided that if valid reasons exist, the Claims Tribunal or the court may extend
the period of three months so specified in this section.”™;

The question was put and the motion was adopted.
Clause 46, as amended, was added to the Bill.

Clause 47 — Amendment of Section 168

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up Clause
47. There is one Amendment (No. 20) by Minister.
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SHRI C. P. JOSHI : Sir, I beg to move :
(No. 20) That at page 12, for lines 1 to 4, the following be substituted, namely:-

’47. In section 168 of the principal Act, in sub-section (1), the proviso shall

be omitted.’;

The question was put and the motion was adopted.
Clause 47, as amended, was added to the Bill.
Clause 48 was added to the Bill.

Clause 49 - Insertion of New Section 171A

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, we shall take up Clause
49. There are two Amendments (Nos. 21 and 22) by Minister.

SHRI C. P. JOSHI : Sir, I beg to move :

(No. 21) That at page 12, for lines 18 and 19, the following be substituted*

namely :-
“months from the date of filing the application with full particulars :
Provided that such interim compensation shall not exceed —;
(No. 22) That at page 12, after line 23, the following proviso be inserted, namely;

“Provided further that any interim compensation awarded by the Claims Tribunal

shall be subject to adjustment in the final amount of compensation.”;

The questions were put and the motions were adopted.

Clause 49, as amended, was added to the Bill.
New Clause 499A —Amendment of Section 173

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : There is a new Clause 49A.
Mr. Minister, you move the Amendment No. 23.

SHRI C. P. JOSHI : Sir, I beg to move:
(No. 23) That at page 12, affer line 23, the following be inserted, namely ;-
*49A. In section 173 of the principal Act, in sub-section (1), -

(a)  for the words “ninety days”, at both the places, the words “sixty days™
shall be substituted;
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(b)  inthe first proviso, for the words “twenty-five thousand rupees or fifty per
cent, of the amount so awarded, whichever is less”, the words ““fifty per cent, of the
amount so awarded” shall be substituted.’;

The question was put and the motion was adopted.
New Clause 494 was added to the Bill.
Clauses 50 to 52 were added to the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : We shall now take up Clause
53. There is one amendment (No.24) by Shri C.P. Joshi.

Clause 53 — Amendment of section 183
SHRI C. P. JOSHI : Sir, I move:-
24. That at page 12, for lines 41 to 51, the following be substituted, namely :-

“(1) Whoever drives a motor vehicle in contravention of the speed limits notified
under section 112 shall be punishable with a fine which may extend to,~

(a)  one thousand rupees, if the speed limit exceeds the notified maximum
speed up to ten kilometers per hour; or

(b) two thousand rupees, if the speed limit exceeds the notified maximum
speed over ten kilometers per hour but does not exceed twenty-five
kilometers per hour; or

(¢) five thousand rupees, if the speed limit exceeds the notified maximum
speed over twenty-five kilometers per hour.

(2) Whoever causes any person who is employed by him or is subject to his control
to drive a motor vehicle in contravention of the speed limits notified under section
112 shall be punishable with a fine which may extend to,-

(a)  one thousand rupees, if the speed limit exceeds the notified maximum
speed up to ten kilometers per hour; or

(b) two thousand rupees, if the speed limit exceeds the notified maximum
speed over ten kilometers per hour but does not exceed twenty-five
kilometers per hour; or

(¢) five thousand rupees, if the speed limit exceeds the notified maximum
speed over twenty-five kilometers per hour.™;

The question was put and the motion was adopted.
Clause 53, as amended, was added to the Bill.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Insertion of New Clause 53A.
There is one amendment (No.25) by Shri C. P. Joshi.

New Clause S3A — Insertion of New Section 183A
SHRI C.P. JOSHI : Sir, I move :-
25. That at page 12, after line 51, the following be inserted, namely :-

’53A. After section 183 of the principal Act, the following section shall be
inserted, namely :-

“183A. Whoever uses a mobile phone while driving the motor vehicle, shall be
punishable with a fine of five hundred rupees, or, if having been previously convicted
of an offence under this section is again convicted of an offence under this section,
with a fine of not less than two thousand rupees but which may extend to five thousand
rupees.

Explanation:— For the purposes of this section, “mobile phone” means any
appliance, instrument or apparatus used or capable of use for transmission or reception
of signs, signals, writing, images and sounds or intelligence of any nature by wire,
visual or other electro-magnetic mission, Radio or Hetzian waves (that is, the electro-
magnetic waves of frequencies lower than 3000 giga cycles per second propagated in
space without artificial guide), galvanic, electric or magnetic means.’;

The question was put and the motion was adopted.
New Clause 534 was added to the Bill.
Clause 54 was added to the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : We shall now take up Clause
55. There is one amendment (No.26) by Shri C.P. Joshi.

Clause 55 — Amendment of Section 185
SHRI C. P. JOSHI : Sir, I move :-
26. That at page 13, for lines 7 to 11, the following be substituted, namely :-

’55. For section 185 of the principal Act, the following section shall be substituted,
namely: -

“185.(1) Whoever, while driving, or attempting to drive, a motor vehicle,-

(a) isunderinfluence of alcohol and on a test by a breath analyzer detects the presence
of alcohol in his blood to the extent of -

) not less than 30 mg per 100 ml but not exceeding 60 mg per 100 ml, shall
be punishable for the first offence with imprisonment for a term which
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(i)

(iii)

may extend to six months, or with fine of two thousand rupees, or with
both; and for a second or subsequent offence, if committed within three
years of the commission of the previous similar offence, with imprisonment
for a term which may extend to two years or with fine of double the amount

provided above for the offence or with both;

more than 60 mg per 100 ml but not exceeding 150 mg per 100 ml, shall
be punishable for the first offence with imprisonment for a term which
may extend to one year, or with fine of four thousand rupees, or with both;
and for a second or subsequent offence, if committed within three years of
the commission of the previous similar offence, with imprisonment for a
term which may extend to three years or with fine of double the amount

provided above for the offence with both;

exceeding 150 mg per 100 ml, shall be punishable for the first offence
with imprisonment for a term which may extend to two years, or with fine
of five thousand rupees, or with both; and for a second or subsequent
offence, if committed within three years of the commission of the previous
similar offence, with imprisonment for a term which may extend to four
years or with fine of double the amount provided above for the offence or
with both;

(b) is under influence of any narcotic substance or drug or any other drug to such

an extent as to be incapable of exercising proper control over the vehicle shall be

punishable for the first offence with imprisonment for a term which may extend to six

months, or with fine which may extend to five thousand rupees or with both; and for a

second or subsequent offence with imprisonment for a term of six months or with fine

which may extend to ten thousand rupees or with both, and cancellation of the driving

licence issued to him on the conviction of second or subsequent offence

(2) The Central Government may, for the purposes of clause (b) of sub-section

(1), by notification in the Official Gazette, having regard to the prevalent medical

standards, specify the drugs which shall be deemed to render a person incapable of

® 3,

exercising proper control over a motor vehicle.”.”;

The question was put and the motion was adopted.
Clause 55, as amended, was added to the Bill.
Clauses 56 to 62 were added to the Bill.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : We shall now take up Clause
63. There is one amendment (No. 27) by Shri C. P. Joshi.
Clause 63 — Insertion of New Section 213A
SHRI C. P. JOSHI: Sir, I move:-
27. That at page 14, lines 11 to 18, be deleted.

The question was put and the motion was adopted.
Clause 63, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : We shall now take up Clause
64. There is one amendment (No. 28) by Shri C. P. Joshi.

Clause 64 — Insertion of New Section 217B
SHRI C. P. JOSHI : Sir, I move’.-
28. That at page 14, line 24, for the figure 2007 the figure “2012” be substituted.

The question was put and the motion was adopted.
Clause 64, as amended, was added to the Bill.
Clause 65 was added to the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : We shall now take up Clause
1. There is one amendment (No. 2) by Shri C. P. Joshi.

Clause 1— Short title and commencement
SHRI C. P. JOSHI : Sir, I move:-
2. That at page 1, line 3, for the figure “2007 the figure “2012” be substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : We shall now take up the
Enacting Formula. There is one amendment (No. 1) by Shri C. P. Joshi.

Enacting Formula
SHRI C. P. JOSHI : Sir, I move:-

1. That at page 1, line 1, for the word “Fifty-eighth”, the word *“Sixty-third” be
substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
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SHRI C. P. JOSHLI : Sir, I move:-
That the Bill, as amended, be passed

The question was put and the motion was adopted.
The Bill, as amended, was passed.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : The House is adjourned to
meet tomorrow at 11 am.

The House then adjourned at nineteen minutes past six of the
clock till eleven of the clock on Wednesday, the 9th May, 2012.



